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Sri Janaki Nandan Choudhary
T
ri
1./ 8.2.96. Shri M.L. Paswan, Renistrar 1/C
' List it on 19.2.,96 for removino defects pointed out
i in item No. 19, 21 and 22 of the scrutiny report.
|
] {/EBS/‘ RS . . . . (m.L. Pdsuan) .
oy . o Renistrar 1/C
2/19:2.96 | Shri, M. L. Paswan..... Regist;gr\lncharge.
o ‘List it on 27.3.96 for removing defects pointed out
: in item no. 19,21 & 22 of the Scrutiny Report.
- ; ngZ
- . d '
' . ( M. L, Paswan)
. UPKL - l : : " Registrar I/C
el . v
e Y ] _
3/27.3,1996! . Sri M.L,Paswan, Registar I/c
4 . ' " y
s . ) . - & .
el - ~ Defects as pointed-out in the scrutiny report,

LT

have not been removed. List it on 24.4.1996

for remov@l of defects, No further time shall

o

‘be given for this purpose.

o

; ( M. L, Paswan )
3 ' : Registrar I/c



4/24,4,96 Shri., M. L., Paswan, Registrar Incharge.

s &9 o

[

"List it on 10.5,96 for removal of defects rounsel

. for the applicant is absent. A T

( M. L., Paswan )
Registrar I/C

\\

Shri, M. L, Pa_swan,_ Registrar Incharge. ‘

. e ® e Qe

. Learned Counsel for the applicant iis present All
- d)efects nemoved. Let it be regi stered and placed befone

the Hon'ble Bench for hearing .on admission, fixing

15.05,96,

- | o » ' ( M, L/ Paswan )
PKL . vReg_i,sti:rar I/c

el

- Since the DiVlSlo v . is not

(:/ ($:$.9¢ E mm L@Mqu Regitr. Ifo

o availsble st pres;. ‘.is case b. |
' adjoucaed sine dijs 1 e Livisioa :
" Beaeh is availabje,

. , e .
. - (i ] A

_ Registrar 1 / ¢




vl

EesaTm————

14,7.97
XM

OA - 279/96

adjourned to 7.,2,97 for hearing on admisﬁiji.
o e (

W
(V.N. Mehrotra)

Vice=-chalrman

List on 4.4.97 for hearing on

~

admission. ' ‘
(V.N.Mehrctra)
Vice~-Chsirman

List on 30.5.97 for hearing on admission,

WY

{(V.N.Mehrotra)
~Vice=Chairman

\

”

List on 13.07.1997 for aamiss ion. é/

(V.NeMechrctra)
vice-Cha iméan

List on 2,9.97 nfor hearing on admission,

L

(V.N.Mehrotra)
Vicg=Chairman




"

2‘“f97 List on 5,11.97 for admigsion,
i ‘ \J\X
(U Ne Mehrotrq)
Vlce-Chalrman
?/5.11.97' ‘ List on 15.1.98 for adm Hsion.
i
i ‘ ~ ( V.N.Mehrotra )
SKS ‘ _ . Vice-Chairman
' 8/15.1:98
e | ' (v. N’throtra ) o ﬁ
- SKS Vlce-Chairman , Vo e é
- 9/24.03,98 " Shri MePJDixit appearing on behalf of t'hé counsel
for the applicant,Shri s.N.Choudhary, prayes for an
ad journment, Allowed, ,
: | List on 29.05,1998 for admission.\\w
: (L.R.K.Prasad) N.Mehrotra)

SKI Member (A) VlCc—bbalrman

/

10./ 29.5.98. On the request mada on behalf of Shri S.M. Choudhary, j

the learned counsel for the applicant, list 1t on 28 8.98 j

5 : - for adm;:i:iggg%
/e8s/  ° (U.R.K. Prdsdd) - ~ (V.N.Mehrotra) ’
E o Member (A) - Vice-chairman

11./ 268.8.98 On the request made on behalf of Shri s, N;

Chbddhary,
the leurned counsel for the appllcant, list it on 24.11.98

for admlsslon. &)
S e - W

/CBS/' (L.R.K. Pras=dy (V.N. Mehrotra)

Member (A) Vice~chairman




oo s oApplication No.. .. 27/ 96, . . 19900 a v e oo s

Applicant (S).e ...

Advocate fot Applicant '(s)..;‘_... ot et o e

ewe cee ese aue

. ' . IN THE CENTRAL *ADMINISTRATIVE TRIBUNAL
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Orde; Sheet

e oo won o RESPONAEAL (S)eee oo woe vee ver o
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Note of Resistry

Orders of the Tribunal

T

13./

1 4718, 2.1999

MES,

k&  15/7.4.

/AK

5.99

12/ 24,11,98

(Laks hman Jha) (Lo 2. K:Prasad) \
SKJ Member (J) Membe r(A) \\
'18.‘1._99.. List it on 18.2.,99 for .admissian._ -
/c8s/ (L.R.K. PRASAD)

RS (TS
( Laksbhman Jha ) ( L.R, K.peasad ) ~
Member (J) Member (A)

Cn the request made on behalf of the
counsel for the applicant, list' it on 18,01,1999

S

for admiss ion.

e

MEMBER (A)

None for the applicant,

List it for admission on 7.4.1999,

*

List it for admission on 14.5.99.

( L.R.K.“PTQE;EIQ”/’/

Member (A)

None for the applicant,

By way of last chance let it be listed for

hearing on admission on 29,6,99

*

§:>~445i§ﬁ§£,/’

(L.R.K.Prasad)
Member(a)

(Lakshman Jha)
Member(J)



.....

17/29.06;99 Nonc for the appllcant even on second call.
'~ Let it be placed before the Divis ion Bench
cay-after-tomorrow i,e, on 01,07.199% for

v (s .Narayan)
SiKJ | ' Vice~Cha irman

admiss ion.

18./ 1.7.99.
None for the applicant even on sacond call.
A
Fhe perusal of the earlisr order would 1nd1cate that
the applicant has left interest in the matter. That
- being as such, this 0A is dismissed for default.

/cBs/ (L.R.K. PRASAD) ' (S. NARAYAN)
MEMBER (A). . VICE=-CHAIRMAN



